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THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX
ACT, 1979

(U. P. Act No. 28 oF 1979)

[*Authoritative English Text of the Uttar Pradesh Amod Aur Pankar Adhi-
niyam, 1979 (Uttar Pradesh Adhiniyam Sankhya 28 of 1979) ]

AN
ACT

to consolidate and amend the law relating to taxes on entertainments, amuse-
ments, and on certain forms of betting in the State of Uttar Pradesh.

It 15 mEReBY enacted in the Thirtieth Year of the Republic of India, as
follows :—

CHAPTER 1
Preliminary

1. (1) This Act may be called the Uttar Pradesh Entertainments and
Betting Tax Act, 1979.

(2) It shall extend to the whole of Uttar Pradesh.

(3) It shall come into force on such date as the State Government may, by
notification, appoint in, this behalf, and different dates may be appointed for
different provisions of this Act or for different areas of the State.

2. In this Act—

(a) ‘admission to an entertainment’ includes admission to any place
in which the entertainment is held ;

- (b) ‘Assistant Commissioner’ means Assistant Entertainment and
Betting Tax Commissioner ;

(*For Statement of Objects and Reasons, please see Uttar Pradesh Gézzefte Extraordinary,
dated June 11, 1979). - '

(Passed in Hindi by the Uttar Pradesh* Legislative Assembly on June 12, 1979 and by
the Uttar Pradesh Legislative Council on June 14, 1979),

[Received the assent of the President on August 29, 1979 under Article 201 of the Consti-
tution of India and was published in Part I (a) of the Leglslatlve Supplement of the Uttqr
Pradesh Gazette Extraordinary , dated September 10, 1979].
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()" ‘backer’ includes any person with whom a licensed bookmaker
bets ; : ; Ty : . .

(d) ‘bet’ includes ‘wager’;

(¢) ‘bookmaker’ means any person who, whether on his own account
or as servant or agent of any other person, carries on, yvhethers
occasionally er regularly, the business of receiving or negotiating bets
or who in any manner holds himself out, or permits himself to be held
out in any manner, as a person, who receives or negotiates bets, or con-
ducts such eperations, and includes a ‘turf commission agent’; so, how-

‘ever, that a person shall not be deemed to be a bookmaker by reason
only of the fact that he eperates, or is employed in operating, a totalizator ;

() ‘Commissioner’ means the Entertainment and Betti.ng Tax
Commissioner and includes Additional Entertainment and Betting Tax
Commissioner, Joint Entertainment and Betting Tax Commissioner and
Deputy Entertainment and Betting Tax Commissioner, authorised by
the Commissioner to exercise all or any of his powers under this Act;
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(g) ‘entertainment’ includes any exhibition, performance, amusement,
game, sport or race (including horse race) to which persons are admitted
for payment and in the case of cinematograph exhibitions, includes exhi.
bition of newsreels, documentaries, cartoons, advertisement shorts or
slides, whether before or during the exhibition of a feature film or
separately ; ' TeEr T

(h)' ‘Inspector’ means the Entertainment and Betting Tax Inspector
and includes any person authorised by the Commissioner or District
Magistrate to perform the functions of an Inspector under this Act or the
rules made thereunder ; .

(i) ‘interior cinema’ means a travelling or temporary cinema licensed
under the Uttar Pradesh Cinemas (Regulation) Act, 1955 to provide
cinematograph exhibitions in a local area other than a local area—

(i) which is the district headquarters or is situated within eight
kilometres from the outer limits thereof ; or

(ii) which is a local area having a permanent cinema licensed
under the said Act, or is situated within eight kilometres from the
outer limits thereof ; or

(iii) where a fair, mela or exhibition notified from time to time
by the State Government in this behalf is being held during the
period specified in such notification.

()" licensed bookmaker’ means a bookmaker who holds a licence
under section 17 ;

(k) Tocal area’ means a city within the meaning of the Uttar Pradesh
Nagar Mahapalika Adhiniyam, 1959, or a municipality or a notified area
within the meaning of the Uttar Pradesh Municipalities Act, 1916, or a
town area within the meaning of the U. P. Town Areas Act, 1914, or a
cantonment within the meaning of the Cantonments Act, 1924, or a
village within the meaning of the Uttar Pradesh Zamindari Abolition and
Land Reforms Act, 1950 ;

‘() ‘payment for admission’ includes :—

(i)’ any payment for seats or other accommodation in any form
in a place of entertainment ;

(ii) any payment for a programme or synopsis of an entertafn-
ment ; y

(ili) any payment made for the loan or use of any instrument or
contrivance which enables a person to get a normal or better view
or hearing or enjoyment of the entertainment, which without the
aid of such instrument or contrivance such person would not get ;

(iv) any payment, by whatever name called for any purpose what-
soever, connected with an entertainment, which a person is required
to make in any form as a condition of attending, or continuing to
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attend the entertainment, either in addition to the payment, if any,

for admission to the entertainment or without any such payment for
admissien ;

(v) any payment made by a person, who having been admitted
to one part of a place of entertainment is subsequently admitted to
another part thereof, for admission to which a payment involving
tax or more tax is required ;

Explanation—Any subscription raised or donation collected in
connection with an entertainment in any form shall be deemed to
be payment for admissiom ;

‘(m) ‘proprietor’ in relation to any entertainment includes any
person—

(1) connected with the organisation of the entertainment, or
(ii) charged with the work of admission to the entertainment, or

(iii) responsible for, or for the time being in charge of, the
management thereof ; ‘

(n) ‘race club’ includes a body of persoms, corporate or incorporate,
society, club or other association—

(i) formed for the purpose of promoting horse racing or pony
racing or for holding race meetings; or
(ii). conducting or controlling such meetings ;

(o) ‘steward’, in relation to a race-club includes any person—

(i) connected with the organisation of the Arace-club ; or

(i) responsible for, or for the time being in charge of, the
management thereof ;

(p). ‘tax’ means entertainment tax, betting tax or the totalizator tax,
as the case may be, and includes surcharge, cess, penalty or any other
charge levied under this Act ;

(9) ‘ticket’ means a ticket or a complimentary pass for the purposes
of securing admission to an entertainment in accordance with the provi-
sions of this Act or the rules made thereunder, and a ‘duplicate ticket’,
means a ticket or set of tickets used or intended to be used otherwise
than in accordance with this Act or the rules made thereunder ;

(r) ‘totalizator’ means a totalizator in an enclosure which the ste.
wards controlling a race meeting have set apart for the purpose, and
includes any instrument, machine or contrivance known as the totalizator,
or any other instrument, machine or contrivance of a like nature, or
any scheme for enabling any number of persons to make bets with one
another on like principles but does not include a bookmaker.

CuaprTER 11
Entertainment Tax

3. (1) Subject to the provisions of this Act, there shall be levied and paid
on all payments for admission to any entertainment, other than an entertain-
ment to which section 4 applies, an entertainment tax at such rate not exceed-
ing one hundred and ten per cent of each such payment as the State Govern-
ment may from time to time notify in this behalf, and the tax shall be collected;
by the proprietor from the person making the payment for admission and paid
to the Government in the manner prescribed.

- (2) On each payment for admission to any entertainment, referred to in
sub-section (1), there shall further be levied and paid a surcharge at a rate
not exceeding fifty paise, as the State Government may, from time to time notify

in this behalf. ‘

Explanation—Nothing in sub-sections (1) and (2) shall preclude the State
Government from notifying different rates of entertainment tax and surcharge

Tax on payment
for admission to
entertainment,
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for different areas or for different classes of entertainments or for different pay-
ments for admission to entertainment.

(3) Where the payment for admission to-an enteytainment together with
the tax (including surcharge, if any) is not a multiple of twenty-five paise, then
notwithstanding anything contained in sub.section (1) or sub-section (2) or
any notification issued thereunder, the tax shall be increased to such extent and
be so computed that the aggregate of such payment for admission to entertain-
ment and the tax (including surcharge) is rounded off to the next higher
multiple of twenty-five paise, and such increased tax shall also be collected by
the proprietor and paid to -the Government in the manner prescribed.

(4) If in any entertainment, referred to in sub-section (1), to which admis-
sion is generally on payment, any person is admitted free of charge or on a
concessional rate, the same amount of tax shall be payable as would have been
payable had such person been admitted on full payment.

(5) Where the payment for admission to an entertainment, referred to in
sub-section (1), is made wholly or partly, by means of a lump sum paid as
subscription, contribution, donation or otherwise, the tax shall be paid on the
amount of such lump sum and on the amount of payment for admission, if
any, made otherwise.

(6) Where in a hotel or a restaurent, entertainment by way of cabaret or
floor show (by whatever name called, but excluding a mere band in attendance
or recorded music) is provided along with any meal or refreshment with a
view to attracting customers, whether or not payment for admission is charged
distinctly for such entertainment, twenty per cent of the amount payable by
the customer for such meal or refreshment or the amount charged distinctly
for such entertainment, whichever is higher, shall be deemed to be the payment
for admission to such entertainment and the tax shall be levied and paid
accordingly.

4. (1) The proprietor of an interior cinema who provides cinematograph
exhibitions shall be liable to pay entertainment tax as follows—

(a) where such exhibitions are provided in a local area with a popu-
lation of ten thousand or below, such amount, not exceeding one thou-

sand rupees per week, as the State Government may, from time to time,
notify ;

(b) in any other case, such amount, not exceeding two thousand
rupees per week, as the State Government may, from time to time, notify.

(2) Where the proprietor of an interior cinema liable to pay tax under
sub.section (1), satisfies the District Magistrate, or any other officer authorised
by the State Government in this behalf, that the number of cinematograph
exhibitions provided by him in a particular week were less than fourteen, then
the District Magistrate or such other officer, as the case may be, may grant
rebate to such proprietor at the rate of one-fourteenth of the amount of weekly
tax for every exhibition by which the number of exhibitions provided falls
short of fourteen.

(8) The tax payable under this section shall be paid, collected or realised
in such manner as may be prescribed.

5. (1) No entertainment on which tax is leviable shall be held without
prior information being given to the District Magistrate in the prescribed form
and manner.

(2) Notwithstanding anything contained in this Act or any other Jaw for
the time being in force, the District Magistrate, or any other officer authorised;
by the State Government in this behalf, may prohibit the holding of such enter-
tainment, if he is satisfied that— .

, (@) the proprietor has given any false information whieh is likely to

L
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'(b) the proprietor has committed or is likely to commit a breach of
any of the provisions of this Act or the rules made thereunder ; or

(¢) the holding of the entertainment is prejudicial to public safety,
decency or morality :

Provided that nothing in this section shall apply to a cinematograph
exhibition licenced under the provisions of the Uttar Pradesh Cinemas
(Regulation) Act, 1955.

6. Save as otherwise expressly provided by or under this Act, no person
(other than a person who has some duty to perform in connection with ‘the
entertainment, or a duty imposed upon him by law, or a person authorised
by the State Government in this behalf) shall be admitted to any entertain-
ment, except with a ticket in the prescribed form denoting that the proper tax
payable under section 3 has been paid.

7. No person (other than a person who has some duty to perform in con-
nection with the entertainment, or duty imposed upon him by law, or a person
authorised by the State Government in this behalf) shall enter or obtain admis-
sion to an entertainment without being in possession of a proper ticket as
required under section 6.

8. The State Government may, on.such conditions as may be prescribed,
require the proprietor to pay the amount of the tax payable under section 8—

Restriction of
admission,

Restriction on
entertainment.

Manner of pay-
ment,

(a) by stamping the tickets with an impressed, embossed, engraved or -

adhesive stamp, issued by the State Government for the purpose, denoting

that the proper entertainment tax payable under section 8 has been

paid ; or

~ (b) in accordance with returns of the payments for admission to the
* entertainment and on account of tax ; or '

(¢) by a consolidated payment of a percentage, to be fixed by the
State Government, of the gross sum received by the proprietor on account

of payments for admission to the entertainment and on account of the
tax ; or

(d) in accordance with results recorded by any mechanical contri-
vance which automatically registers the number of persons admitted.

9. (1) Where the District Magistrate is satisfied that the proprietor has
deposited tax in excess of the amount actually due, he shall grant a refund in
respect of such amount or allow its adjustment against future payments of tax.

(2) When an entertainment is not completed for reasons beyond the control

‘of the proprietor, and the District Magistrate is satisfied that the proprietor

has refunded the amount charged for the tickets, he shall remit the amount

of tax payable in respect of such tickets and order the show to be treated as
carcelled.

:(3) Where the State Government is satisfied that the entire net proceeds
of an entertainment and devoted to philanthropic, religious or charitable pur-
poses, and that in calculating the net proceeds not more than twenty-five
per cent of the gross proceeds have been deducted on account of the expenses
of the entertainmnt, it shall refhnd to the proprietor, the amount of the tax
paid in respect of such entertainment,

10. (1) Every proprietor before holding an entertainment on which tax i

leviable shall, if so required by the officer authorised by the State Government fe

by notification in this behalf, deposit such security and in such manner as may
be prescribed. Such officer may deduct any arrears of tax from the security,
and may vary or forfeit the security in such manner as may be prescribed.

'(2) No order to forfeit the security shall be made under sub-section ¢

unless, after giving the proprietor reasonable opportunity of being heard the
Officer authorised in this behalf is satisfied for reasons to be recorded that the
proprietor has evaded the tax.

(3)_ Any person aggrieved by an order forfeiting the security may, within
fifteen days from the date of communication of such order prefer an appeal to

the State Government in such manner as may be prescribed and the order of
the appellate authority shall be final. ‘

Refund of tax,

Depositand for-
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1. (1) The State Government may, for promotion of peace, inter-
national goodwill, arts, sports or other public interest, by general or special
order, exempt any entertainment or class of entertainments from liability to

pay tax under this Act.

(2) The State Government may, by general or special order, exempt in
public interest any class of audience or spectators from liability to pay tax
under this Act.

(8) Without prejudice to the generality of the provisions of sub-

section (1) where the State Government is satisfied that any entertainment—
(a) is wholly of an educational character ; or

(b) is provided partly for educational or partly for scientific
purposes by a saciety not conducted or established. for profit; or

(¢) is provided by a society not conducted for profit and estab:
lished solely for the purpose of promoting public health or the
interests of agriculture, or a manufacturing industry, and consists
solely of an exhibition of articles which are of material interest in
connection with questions relating to public health or agriculture
or are the products of the industry for promoting the interest where-
of the society exists, or the materials, machinery, appliances or food
stuff used in the production of such products ;

it may, subject to such terms and conditions as it may deem fit to impose grant
exemption to such entertainment from payment of tax under this Act :

Provided that the State Government may cancel such exemption if it is
satisfied that the exemption was obtained through fraud or misrepresentation,
or that the proprietor of such entertainment has failed to comply with any of
the terms or conditions imposed or directions issued in this behalf and there-
after the proprietor shall be liable to pay the tax which would have been pay-
able had not the entertainment been so exempted.

(4) Where the District Magistrate is satisfied that the entire gross pro-
ceeds of an entertainment are to .be devoted to philanthropic, religious or
charitable purposes, without any deductions whatsoever on account of the
expenses of the entertainment, he may, subject to the rules made under this
Act, grant exemption to such entertainment (rom payment of tax under
this Act on such terms and conditions as he may deem fit to impose.

(5) Where any exemption from payment of tax is granted under sub-
section (4), the proprietor of such entertainment shall furnish to the
District Magistrate such documents and records and in such manner as may be
prescribed. .

(6) If the proprietor of an entertainment exempted under sub-section (4)
fails to furnish the documents and records required under sub-section (5), or
fails to comply with any conditions imposed or directions issued in this behalf,
or if the District Magistrate is not satisfied with the correctness of such docu
ments or records, the District Magistrate may cancel the exemption so granted
and thereupon the proprietor shall be liable to pay the tax which would have
been payable had not the entertainment been so exempted.

12. (1) Where the Commissioner or the District Magistrate is satisfied
that the proprietor of an entertainment—

(a) has failed to give information as required under sub.section (1)
of section 5 ; or

(b) has failed to prepare or to submit true and full returns in the
prescribed forms ; or '

(c) possesses or has used duplicate tickets; or




7

(d) has fraudulently evaded or attempted to evade, the payment of
tax due in any manner whatsoever,

he shall, after giving the proprietor a reasonable opportunity of being heard,
assess to the best of his judgment, the amount of the tax due from the pro-
prietor, and may also impose a penalty not exceeding one thousand rupees:

Provided that where either of the aforesaid officers has commenced a pro-
ceeding under this sub-section the other of them shall have no jurisdiction to
proceed subsequently in respect of the same matter and any such subsequent
proceeding, if commenced, shall be of no effect and shall be dropped.

Any person aggrieved by an order under sub-section (1) may, within
fifteen days from the date of service of such order, prefer an appeal to the

State Government in such manner as may be prescribed, and the order of the -

appellate authority shall be final.

13. (1) Notwithstanding anything contained in section 56 of the Indian
Easements Act, 1882, a ticket for admission to an entertainment shall not be
resold for profit.

(2) No person shall sell, resell or purchase any ticket for admission to a
cinamatograph exhibition in respect whereof tax is payable under section $,
except from the enclosure set apart by the proprietor for the purpose and in
such manner as may be prescribed. : '

* 14. (1) The Commissioner or any other officer authorised in this behalf

by the Commissioner or by the State Government, in respect of the whole of
Uttar Pradesh, and the District Magistrate or any other officer authorised by
him, in respect of his district, may, with such assistance as may be necessary,
enter, inspect and search any place of entertainment while the entertainment
is proceeding, and any place ordinarily used or suspected to be used as a place
of entertainment or for keeping records connected therewith, at any reasonable
time with a view to securing compliance of the provisions of this Act or the
rules made thereunder. : ’

(2)" Any officer referred to in subsection (1) may require the proprietor
to produce for inspection before him or any other officer not below the rank
of Inspector, all books of accounts and other records relating to the enter-
tainment as such officer may consider necessary.

(8) Any officer referred to in sub-section (1)’ or sub-section (2) may
take in his possession all such books of accounts and othier records relating to)
the entertainment as he may consider- necessary.

(4) The proprietor of such place of entertainment shall give every reason-
able assistance to every officer referred to in sub-sections (1) and (2),

(8)' Every officer referred to in sub-sections (1) and (2) shall be deemed
to be a public servant within the meaning of section 21 of the Indian Penal
Code. '

(6) Every officer. referred to in sub-sections (1) and (2) may require a
person who is suspected of contravening any of the provisions of this Act or
the rules made thereunder to declare immediately his name and address, and
if such person refuses or fails to give his name and address, or if the officer so
empowered or authorised reasonably suspects him of giving a false name or
address, he may arrest him and detain or get him detained at the nearest
Police Station and the provisions of section 42 of the Code of Criminal Pro-
- cedure, 1973 shall apply. :

15. (1) Notwithstanding anything contained in any other law and with-
out’ prejudice to the other provisions of this Act, the District Magistrate or
the Commissioner, may., by order, revoke, or suspend by way of punishment
for a period not exceeding three months, any permission or licence granted for
an entertainment under any other law for the time being in force, if he is
satisfied that the proprietor has— .

(@) admitted any person. to any place of entertainment without pay-
mernt of tax, or

Provision
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'(b) failed to pay the tax due from him within the time prescribed, or
(¢) fraudulently evaded the payment of any tax due under this Act, or

(d) obstructed any officer in carrying out inspection, search or seizure
of records, or

(¢) failed to produce the records required for inspection by any
officer carrying out an inspection under this Act, or

() contravened any other provision of this Act or the rules made
thereunder or any order or direction issued under any such provision :

Provided that where either of the aforesaid officers has commenced
a proceeding under this sub-section the other of them shall have no
jurisdiction to proceed subsequently in respect of the same matter and
any such subsequent proceeding, if commenced, shall be of no effect
and shall be dropped.

(2) No order to revoke or suspend any permission or licence shall be made
under sub-section (1) without giving the holder of the licence or permission
a reasonable opportunity of being heard :

Provided that where the District Magistrate or the Commissioner is of the
opinion that the object of the action proposed to be taken would be defeated
by the delay, he may, while or after communicating to the holder of the license
or permission the grounds on which the action is proposed, pass an interim
order suspending the permission or licence in the meantime. ‘ '

3) An)/' person aggrieved by an order revoking or suspending any per-
mission or licence under this section may, within fifteen days from the date of
communication of such order, prefer an appeal to the State Government in
such manner as may be prescribed and the order of the appellate authority
shall be final. ‘ ‘

CuarTER III

Totalizator and Betting Tax

Taxon -totsliza- 16. (1) There shall be charged, levied and paid to the State Govern-
:‘}’)’er:gg paywen! ment, out of all moneys paid into any totalizator by way of stakes or bets, a ‘
) totalizator tax at the prescribed percentage, not exceeding ten per cent, of every i

sum so paid. : o '

(2) The stewards shall issue a ticket for each stake or bet received into the
totalizator, and there shall be charged and levied a surcharge at the rate of
ten paise on each such ticket. .

(8) The tax shall be collected by the stewards and shall be paid to the
State Government in the manner prescribed.

(4) The stewards shall keep accounts in the prescribed form of all moneys
paid into the totalizator and, at such times and in such manner as may be
prescribed, forward to the District Magistrate, or any other officer authorised
by him in this behalf, a return stating the total amount of all the moneys paid
into the totalizator.

Licence for boak 17. No person shall act as a bookmaker unless he obtains a licence from
maker. the District Magistrate in the form and manner prescribed.

Betting tax. 18. (1) There shall be charged, levied and paid to the State Government
by the backer, a betting tax at a prescribed rate, not exceeding ten per cent on
all moneys paid or agreed to be paid to a licensed bookmaker by a backer, as 3
bet on any race.

(2) The betting tax shall be collected by the licensed bookmaker —along
with the money laid by the backer with him and in case of credit bets at such
times as may be prescribed.

(%) The licensed bookmaker shall issue a card for each bet laid with him,
denoting the amount of bet. : : :

(4) There shall be charged and levied a surchage at the rate of ten paise
on oath such card. '
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19. (1) A licensed bookmuker shall keep accounts of all sums paid or
agreed to be paid to him as bets by backers in such manner as may be prescribed,
and forward to the District Magistrate, or any other officer authorised by him
in this behalf, a return of all such sums in the prescribed form.

(2) All sums retained on account of the tax by a licensed bookmaker shall
be deposited into the Government account at such times and in such manner
as may be prescribed.

20. (1) No person shall bet on the result of any race held or conducted.
by a race club except with a licensed bookmaker and in an enclosure approved
by the District Magistrate and set apart for this purpose by that club.

(2) No person other than a licensed bookmaker shall offer or receive bets
on the result of any race held or conducted by a race club and no such bet
shall be offered or received except in the enclosure referred to in sub-section (1).

21. (1) Without prejudice to any other provisions of this Act, the
District Magistrate or the Commissioner may, by order, revoke, or suspend
by way of punishment for such period as may be prescribed, the licence
granted under section 17, if the licensee is guilty of contravention of the
provisions of section 18, or section 19, or section 20 or section 23, or any
vules framed under this Act:

Provided that where either of the aforesaid officers has commenced a pro-
ceeding under this sub-section the other of them shall have no jurisdiction to
proceed subsequently in respect of the same matter and any such subsequent
proceeding if commenced shall be of no effect and shall be dropped.

No order to revoke or suspend a licence shall be made under sub-
section (1) without giving to the licensee a reasonable opportunity of being
heard :

Provided that where the District Magistrate or the Commissioner is of the
opinion that the object of the action proposed to be taken would be defeated
by the delay, he may, while or after communicating to the licensee the grounds
on which the action is proposed, pass an interim order suspending the licence
in the meantime,

(8) The Commissioner may delegate his power to suspend a licence
under sub-section (1) or sub-section (2) to any other officer not below the rank
of Assistant Commissioner.

(4) Any person aggrieved by an order revoking or suspending any licence
under this section may, within fifteen days from the date of communica-
tion of such order, prefer an appeal to the State Government in such manner
as may be prescribed and the order of the appellate authority shall be final.

22. Where any race, bets wherefor have been offered or accepted either
at the totalizator or by a licensed bookmaker, is cancelled by the stewards,
and the District Magistrate is satisfied that the amount of such bets and
the tax thereon has been returned to the backers, he may remit the amount
of the tax, and order the race to be treated as cancelled.

23. The officers empowered or authorised under section 14 shall have
the power to make inspections to ensure compliance of the provisions of this
Act and the rules made thereunder in respect of races, book making, bett-
ing and the totalizator and all the provisions of the said section shall, mutatis
mutandis, apply to such inspections.

CHAPTER 1V
g Penalties and Procedure

24.  Any person holding an entertainment in contravention of section 5
shall be punishable with a fine not exceeding one thousand rupees, with
or without simple imprisonment, which may extend to three months.

25, (1) If any person liable to pay any tax under section 3 is admitted
to a place of entertainment in contravention of the provisions of section 6,
the proprietor of the entertainment to which such person is so admitted
shall be punishable with a fine, not exceeding one thousand rupees with or
without simple imprisonment which may extend to three months.
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(2) Any person who enters or obtains admission to an entertainment in
contravention of the provisions of section 7 shall be punishable with a fine
not exceeding twenty times the amount of tax due from him in addition to
the amount of tax due. ,

Penallty of un- 26. (1) Any person who sells any ticket in contravention of the pro-

authorised sale visions of— ) )
and purchase of (a) sub-section (1) of section 13 shall be punishable with a fine not

tickets. exceeding one thousand rupees with or without imprisonment which
may extend to three months ; /
(b) sub-section (2) of the said section shall be punishable with a
fine not exceeding two hundred rupees. .
(2) Any person, who purchases any ticket in contravention of the pro-
visions of section 13, shall be punishable with a fine not exceeding two
hundred rupees.

Penalty  for 27. Every proprietor using or possessing a duplicate ticket shall be
using duplicate punishable with a fine not exceeding three thousand rupees, or with imprison:
tickets. - ment which may extend to six months, or with both.

Penalty  for 28. (1) Any person who bets in contravention of the provisions of sub-
iunauthorlsed bett- section (1) of section 20 shall be punishable with a fine not exceeding one
ng. thousand rupees.

(2) Any person who offers or receives bets in contravention of the pro-
visions of sub-section (2) of section 20 shall be punishable with a fine not
exceeding one thousand rupees.

Penalty fot obs. 29. If any person prevents the entry of any officer duly authorised in
}ruct&n;g l}Sﬂsi’%t' this behalf or otherwise obstructs such officer in the discharge of his duties
g olflcers. imposed by or under this Act or the rule made thereunder, such person shall

be punishable with a fine not exceeding two thousand rupees.

Penalty = for 30. Any person who contravenes any other provisions of this Act or the

other offences.  ryles made thereunder or fails to comply with any order or direction issued
in accordance with the provisions of this Act or the rules made thereunder,
shall be punishable with a fine not exceeding one thousand rupees.

Offences by 3. (1) If the person committing an offence under this Act is a

Companies company, the company, as well as every person in charge of and responsible
to the company, for the conduct of its business at the time of the commission
of the offence, shall be deemed to be guilty of the offence and shall be liable
1o be proceeded against and punished accordingly.

Provided that nothing contained in this sub-section shall render any such
person liable to punishment if he probes that the offence was committed with-
out his knowledge or that he exercised all due diligence to prevent the commis-
sion of the offence.

(2) Notwithstanding anything contained in sub-section (1). where any
-offence under this Act has been committed by a company, and it is proved
ithat the offence has been committed with the consent or connivance of, or that
the commission of the offence is attributable to any negligence on the part of,
any Managing Agent, Secretary, Treasurer, Director, Manager or any other
officer of the company, such Managing Agent, Secretary, Treasurer, Director.
Manager or other officer of the company shall also be dcemed to be guilty
of that offence and shall be liable to be proceeded against and punished
accordingly.

Explanation—For the purpose of this section—

(a) “company” means any body corporate and includes a firm or
other association of individuals, and
(b) “director” in relation to a firm, means a partner in the firm.

Certain offences 82. Every offence punishable under clause(a) of subsection (1) of
tobe cognizable. section 26, or section 27 or section 29 shall be cognizable :
Provided that no Police Officer shall arrest a person for an offence under

section 27 or section 29 unless information in writing has been given to him
by an officer authorised in this behailf by the State Government by notification.

Comp ounding 33. (1) Any oftence punishable under this Act may, subject to any
of offences. general or special order of the State Government in this behalf, be compounded
by the Commissioner, either before or after the institution of the prosecution

—
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on realisation of such amount of composition fee as he thinks fit, not exceeding
the maximum amount of fine fixed for the offence.

(2) Where the offence is so compounded—

(a) before the institution of the prosecution, the offender shall not
be liable to prosecution for scuh offence and shall, if in custody, be set
at liberty ;

(b) after the institution of the prosecution, the composition shall
amount to acquittal of the offender.

CHAPTER V
Miscellaneous

3¢. Any sum due on account of tax under any provision of this Act
shall, without prejudice to any other mode of recovery available to the State
Government under any other law for the time being in force, be recoverable
as arrears of land revenue.

35. No action shall lie against the State Government or any of its officers
or servants for any Act done or purporting to be done in good faith under
this Act or the rules made thereunder.

36. (1) The State Government may, by notification, delegate all or any
of its powers under this Act, except the powers under sections 3, 4 and 38 to
any person or authority subordinate to it and may in the like manner with-
draw any power so delegated.

(2) The exercise of any powers delegated under sub-section (1) shall be
subject to such restrictions, limitations or conditions as may be laid down by
the State Government from time to time, and shall also be subject to control
and revision by Government at any time.

37. (1) The United Provinces FEntertainments and Betting Tax Act,
1937 is hereby repealed. :

(2) Repeal of the Act referred to in sub-section (1) shall not affect any
liability of any tax incurred before the date of such repeal, and proceedings
pending on the said date before any competent authority or court and all
proceedings instituted after the commencement of this Act and relating to any
such liability as aforesaid shall be continued and disposed of, or instituted
or disposed of, as the case may be, as if this Act had not been passed :

Provided that all rules made, notifications published, powers conferred
and other things done or purported to have been done under the said Act
and in force on the commencement of this Act shall, so far they are not
inconsistent with the provisions of this Act, be deemed to have been made,
published, conferred or done under this Act.

. 38. (1) The State Government may by notification made rules for carry-
1ng out the purposes of this Act.

(2) Without prejudice to the generality of the provisions of sub-
section (1), the rules may regulate the sale, supply or forms of tickets of anyl

entertainment, -the supply of paper by the State Government for the said pur-
pose and matters connected therewith.

~ (3) The Commissioner shall have the power to issue from time to time
directions, not inconsistent with the provisions of this Act or rules made there.

under, to the proprietors of entertainments, licensed book-markers and stewards

of a race club for carrying out the purposes of this Act.

Recovery
tax.

Bar on certain
proceedings.

Delegation,

Repeal
savings.

and

Powers to make

rules or
directions,

issue
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|  "Dated Lucknow; Feb‘rumy 17, 1982 '-
IN pursuance of the ﬁrommns of lause '(8) of Article 348 of the Consti-

tunon of India, the Governor is pleased to order the publication of the follow-
English tranklation of the Uttar Pradésh Amod Aur Pankar (Sanshodhan)]

n&um yam, 1982 (Uttar. Pradesh Adhini Sankhya 1 ef 1982), as passed by

the Uttar Pradesh Legslamre and ‘assenited by the Governor on February 13,
1982. : ' '

? THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX
" (AMENDMENT) ACT, 1982

_ (U. P. Acr No,. 1 OF. 1982) ;
(As pam:d by Hu: Uitar Prﬂdc.'ﬂi Legtslatuﬂ')
- A .
. AGT
to amcnd’ the Uttar Pmdcsk Eﬂtermmmmts and Bﬂtmg Ta:n: Acﬂ 1979.

It 15 HEREBY enact&d in the Thl!‘fj't.hﬂ'd. Year nf thE Republic of India
as follows :—

Short title and =y “This ‘Act may: be mlled nhe Uttar Prades‘h Entertaintients and
Somandemt. Betung Tax (Amendment) Act, 1982.

(2). It shall be deemed.to ‘have come into force on July 21, 1981.

mﬂ ®5 2. In section 3 of the Uttar Pradesh’ Entertainment sand l:'.eumg Tax
Act mml’ Act, 1979 (hereinafter referred to as the principal Act),— - - - ;5 <

1979, ‘(@) in sub-section''(1),:for theé words “one hundred and 4en per cent™
the words “one hundred and fifty per cent” shall be substituted ;

o S

T




sance no. 15

gere N3 WATHT TRE, 17 FEd, 1982

() for sub-section (2), including the Explanation, the following sub-
section shall be substituted, namely :—

“(2) Nothing in sub-section (1) shall preclude the State Govern-
ment from notifying different rates of entertainment tax for different
areas or for different classes of entertainment or for different payments
for admission to entertainment.” ;

‘ (¢) in sub-section (3), the words and brackets “(including surcharge,
if any) ", occurring after the words “for admission to an entertainment
together with the tax” and the words and brackets “ (including surcharge) *
occurring after the words “for admission to entertainment and the tax”

shall be omitted.

S.M'(l) The Uttar Pradesh Enterfainments and Betting. Tax (Second
‘Amendment) Ordinance, 1981 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the principal Act as amended by the Ordinance referred to in
sub-section (1), shall be deemed to have been done or taken under the corres-
iponding provisions of the principal ‘Act as amended by thig Act, as if the

. iprovisions of this Act were in force at all material times.

By order,

Ropedl
savings,

SATY Ny T
Pk

'G. B.SINGH, «
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No. _161?{2);xvn.v-1_1(KA)-ss-lgas

Dated Lucknow September 17, 1985

In pursuance of the provisions of clause (3) of . Article 348 of the Constitution o i
India, the Governor is pleased to order the publication of the following English translaon
of the Uttar Pradesh Amod Aur Pankar (Sanshodan) Adhiniyam, 1985 (Uttar Pradesh
Adhiniyam Sankhya 29 of 1985), as passed by the Uttar Pradesh Legislature and assentad to

by the Governor on September 17, 1985: _
THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX
' (A!&-TENDMENT) ACT, 1985 _
(U. P. AcT no. 29 of 1985)
(As passed by the U. P. Legislature)
AN
ACT _
further to amen d the Uttar Pradesh E;_:ferrainmmrs and Betting Tax Act, 1979
IT 1s HEREBY enacted in the Thirty-sixth Year of the Republic of Indiaas
f'ﬂli(‘-}l;,s -
»~"1. (1) This Act may be called the Uttar Pradesh Entertainments and Short tifk and
Betting Tax (Amendment} Act, 1985. commenosaent.
. (7) It shall come into force on such date as the State Government
may. by notification, appoint in this behalf.

——




IAT AT AR A, 17 faa, 1985

2. In section 12 of the Uttar Pradesh Entertainments and  Betting Tax
Adt, 1979, hereinafter referred to as the principal Act, in sub-section (1), for

tha words “onz thousand rupzes” the words“two thousand rupzes’’ shall be

substituted.

3. 1In section 24 of the principal Act, for the words ‘‘one thousand
rupees” the words “‘two thousand rupees” shall be substituted.

4. 1In section 25 of the principal Act, in sub-section (2), for the words
“‘twenty times’” the words “fifty times”’ shall be substituted.

5. In section 26 of the principal Act, in sub-section (1), in clause (b)
for the words ““two hundred rupees” the words “five hundred rupees” shall
be substituted.

6. 1n section 27 of the principal Act, for the words “‘three thousand
rupees” the words “five thousand rupees™ shall be substituted.
A 7. 1In section 29 of the principal Act, for the words “two  thousand

rupees”’ the words *‘three thousand rupees’ shall be substituted.

8. In section 30 of the principal Act, for the words “‘one thousand
rupees” the words “two thousand rupees’ shall be substituted.

9. After section 30 of the principal Act, the following section shall be

inserted, namely — v ,761 ’o

. +30-A. Whoever having "been convicted of an offence punishable -

under section 24, or sub-section(1) of section 25 or

Enhanced penalty  clause () of sub-section (1) of section 26, or section
: gfzic‘ﬁg;’"o“s 27, or section 29 or section 30 is again found guilty’

of an offence punishable under the same ‘provision,

. " shall be subject for every such subsequent offence, -

to a fine which may extend to oneand half times of the amount of
fine provided in such provision, besides the. sentence of imprisonment
if any, provided in such provision.” ' :

Amendment
section 12

U. P. Act no.

of 1979.

Amendment

saction 24.

Amendment
section 235.

Amendment
sectjon 26.

" Amendment

" section 27.

Amendment
section 29.

Amendment
section 30.

Insertion

of
of

of

of

of

of

of

new section 30-A

By order

B. L. LOOMBA,

oo Lo o—0 0 161 &0 (faero)—(1923)~—1985—=850 (AF0) 1
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No. 1?26(2}})(\".{[-‘\_?-1-1(1{1\}2?-199&
Dated Lucknow} July T, 1990

In Pursuance of the provisions of clause(3) of Article 348 of the Constitution of india,
the Governor is pleased to order the publication of the following English translation of the
‘Uttar Pradesh Aamod Aur Pankar (Sanshodhan) Adhiniyam, 1990 (Uttar Pradesh Adhiniyam
| Sankhya 14 of 1990) as passed by the Uttar Pradesh Legislature and assented to by the Gover-
nor on July 6, 1990. : : :
THE UTTAR PRADESH ENTERT AINMENTS AND BETTING TAX
(AMENDMENT) ACT, 1990

(U. P. Act No. 14 OF 1990)
'(ds passed by ihe Uttar Pradesh Legislature)
AN
ACT T 9
furthzr to amnd the Uttar Pragfss&'ﬁi.-;te;mimnﬂ and Betting Tax Aet,
7

It s gigaBy enacted inthe Forty-first Year of the Republic of India
asfollowss — _ e 2
Short title and 1. (1) This Act m1y b2 zalled the Uttar Pradesh Haotertainments
commesacement  anl Bstting Tax (Amzndment) Act, 1990.
(2) [t shall D2 {s3m:1 to hiv: com? into force on June 4, 1990.

Amendment of 2. Tastion3 >7th® U tirPradesh Batertainments apnd Betting Tax
Section 3 of U.B. Aect, 137). ‘wireiaafter refecred to as the principal Act, in su b-
' ' (1) inth? 3 avito, th? wyrd st not exceediag forty per cent oi the
gross ¢rllzction capaoity” shall be omitied ;
(b) th> Explanaition shill b2 omitted ;
1and 3. (1) The U tar Pradesh 37 sctainnznts and Betting Tax (Amend-
5.&?5? z m=ar) Y 1inrace, 1990, is hareby repealed. ;

- (2) No twi thsta ndi ng such repeal, anything dont or any actiontaken
under the provsions of the principal A,qt,__as_nmcnded by the Ordinance
referred toin sy b-section (1), shal be deemed to have been doneor taken
uader the co rresponding pro sions of -the princi pz 1 Act asamended byt his Act,
as if the provisions oft_!:@s_acfwurequu:cﬂat all E;.attri_al__ti:_p.c;,_, -

B Byorder,”
"~ "NARAYAN DAS,
' _ . Sachiv.""
frouo 70 Mo-godro 11090 faaro— (136 1)=1990- 850 (#o) 7 P i




No. 441(2);XVII-V—1-1 (KA)-41-1990
Dated Lucknow, March 21, 1991

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of

India, the Governor is pl-ased to order the publication of the foliowing English Translation

- of the Uttar  Pradesh Aamod Aur Pankar (Sanshodhan) Adhiniyam, 1991 (Uttiar Pradesh

Adhiniyam Sankhya 13 of 1991) as passed by the Uttar Pradesh Legislature and assented
to by the Governor on March 19, 1991.

THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX
(AMENDMENT) ACT, 1991
[U. P. Acr no. 13 or 1991]
(ds passed by the U. P. Legislaiure)’
AN
, AC
further to amend the Uttar Pradesh Entertainments and Betting Tax Act, 1979,

IT 15 HerERY enacted in the Forty-second Year of the Republic of India
as follows :— '

Swort title and I. (1) This Act may be called the Uttar Pradesh Entertainments
commencement.  Fand Betting Tax (Amendment) Act, 1991.

~ (2) It shall be deemed to have come into force on October 29, 1990
mfncmir}t Fn;i i 2. [Inssction 4 of Uttar Pradesh Entertainments and Betting Tax Act,
rc-;t’t:lﬂ; 5 of[{-ﬂ-g 1979 hereinafter referred to as the principal Act, in sub-section (1).—

(@) in clause (a), for the words “‘one thousand rupees” the words
“ove thousand five hundred rupees” shall be substitute :

(b) in clause (b), for the words “two thousand rupees” the words
“three thousand rupees™ shall be substituted, 3 E

Repest  and 3. (1) The Uttar Pradesh Entertainments and Beftlng Tax (Second
Savine. fAmendment) Ordinance, 1990, is hereby repealed. ' -‘?{

(2) Nmﬁtpmnd?ng such repeal, anythlng done or any action taken
ander the provisions of the principal Act, as amended by the Ordinance referred
to n sub-section (1), shall be deemed to have beendone of taken ynder the
corresponding provisions of the principal Act, as amended by this Act,
as if the provisions of this Act were in force at all material times.

By order, ]
NARAYAN DAS,

Sachiv.
¥ 0T 0 70 T 0~~470 0 352 Mo ( FraT0)==(3695)~1991=-85¢ (Rx0) 1
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No. 914 (2)/XVII—V-1-1 (RA)15-1992

Dated Lucknow April 13, 1992

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publiation of the following English translation of
the Uttar Pradesh Aamod Aur Pankar(Sanshodhan)Adhinlyam,1992 (Uttar Pradesh Adhi-
niyam Sankhya 14 of 1992) as passed by the Uttar Pradesh Legislature and assented to
by the Governor on April 11, 1992,

THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX
(AMENDMENT) ACT, 1992
(U. P. Acr No. 14 oF 1992)
[ As passed by the U. P. Legislature ]
An
ACT

Further to aimend the Uttar Pradesk Bntertainments and Betting Tax Act,
1979 with a view to ensure additional facilities to the viewers of Cinema-
rograph exhibitions.

IT s HEREBY ¢nacted in the Porty-third Year of the Republic of [ndia

as follows —
Short  title asd 1. (1) This Act may be called the Urtar Pradesh Entertainments and
commencen. ent Betting Tax (Amendn:ent) Act, 1992,

(2) It shall cc o ‘nto force on such date as the State Government may,
by notification, appoint in this behalf.




ITT T AL T, 13 i, 1992

-

2. In section 3-A of the Uttar Pradesh Fntertainments and Betting Tax
Act, 1979—

(a) Inthe marginal hcading for the words ¢‘charge for’’ the wortds
“charges for maintenance of cinema and”’ shall be substituted ;

(b) for sub-section (1) the following sub-section shall be substi-
tuted, namely,— '

“(1) Notwithstanding anything contained in this Act, the
proprietor of a cinema may realise from the person making
payment for admissjon to an eptertainment in such cinema,—

(a) an extra charge of twenty five paise which shall be
atilised for maintenance of the cinema premises ;

(b) in case of a centrally air-cooled or centrally air-
conditioned cinema a further extra charge of ten paise
and twenty five paise for air cooling or air condition-
ing facility respectively during the period commencing
on the fifteenth day of March in any year and ending
on the fifteenth day of October next following: _

— -
Provided that the proprietor of a cinema receiving
grant-in-ajd from the State Government under any incen-
tive scheme shall not be entjtled to realise extra charge
under clause (a) during the period such grant-in-aid is
teceived by him’’;

(¢) for sub-section (3), the following sub-section
shall be substituted, namely—

«(3) Where the extra charge referred to,—

(@) in clause (a) of sub-section (1) has not been
utilised for maintenance of cinema premises ;

(b) in clause (b) of sub-section (1) has been rcalised
without providing the air cooling cr air conditioning
facility, as the case may be,

the amount so realiscd shall be deemed to represent the aggre-
gate of additional payment for admission to the entertain-
ment and entertainment tax payable thereon.”

An;aendment
section 3-A
. P. Act no.
of 1979

By order;
N. K. NARANG,
Sachiv.
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No. 328 (2)/XVII-V-1-1(KA)8-1975
Dated, Luckﬂaw, Fe&ruary 13,1995

In purs uance of the provisions of clause (3) of Article 348 of the Constitution of Indm the
Governor is pleased 1o order the publication of the following English translation of the
Uttar Pradesh Aamod¢ Avur Panker (Sanshodhan) Adhiniyam, 1995 (Uttar Pradesh
Adhiniyam Sankhya 3 of 1995) os passed by the Uttar P adﬂsh Legislature and ¢ssented
to by the Goverror on February 11, 1995.°

THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TA.'K
(AMENDMENT) ACT, 1995
(U. P. Act No 3 oF 1995)
[As passed by the Uttar Pradesh Legislature]
AN '
ACT

further to amend the Uttar Pradesh Entertainments and Betting
Tax Act, 1979. - :

IT 13 HEREBY enacted in the Furty-sixth Year af the Rzpublic of

India as follows :—

i g 1. (1) This Act may be called the Uttar Pradesh Enterta.mments

Commenc:meat  and Betting Tax (Amendmmt} A.el:, 1095.




U .. Ordi-
nance no. -

24 of 1994

U.P, Odi.
nanoa 0o,

1 of 1995

msﬁmmuquz, 13 quﬂ, lm

e

(2) Section 2 arnd section 3 ghall be deemed m have come into

force on October 10, 1994, section 4 qhall be deemed to have come into

force on January 3, 1995, and the mmaining provmions shall come into
torce at once.

2. In section 8 of the Uttar }’radesh Entertainments ‘and Betting
Tax Act, 1979, hereinafter referred to as the cipal ‘Act, for 3ub-sec-
tion (3), the following sub-section shall be subst :

“(3) Where the payment fo admission  to an entertainment,

Amendment of
section 3of U, P,

‘Act n0.28 of
1979 .

together with the tax, charges for: maxntenance of cmema premises L

and extra charge for air cooling or'air’ conmtxomng facility, i»
not a multiple of fifty paise, then noththstandmg ‘anything con-

tained in sub-section (1) or sub-section (2) or any notification -

issued thereunder, the tax shall be increased to such extent and

be so computed that the aggregate of sach payment for admission

to entertainment, the tax, charge for maintenance of cinema pre-
mises and extra charge for air cooling or air condltlomng facility

is rounded off to the next higher. multiple of fifty paise and such

increased tax shall also be collected by the proprietor and paid tr

the Government in the manner prescribed.”
3. In section 3-A of the principal Act, in sub-section (1), in

* clause (a), for the words “twenty-five paise" “che' words “One . rupee”

shall be substituted.

4. 1In section 12 of the principal Act m sub-section (1)  for the
words “two thousand rupees” the words “ten thousand rupees” shall be
substituted .

5. (1) The Uttar Pradesh FEntertainments and Betting Tax‘

(Amendment) Ordinance, 1994 and the Uttar Pradesh Entertainments
and Betting Tax (Amendment)’ Ordinance, 1995 are hereby repealed.

'Amendment of

section.3 A

Amendment of
section 12

Repeal and
saving:

(2) Notwithstanding such repeal, anything doyne or any action
- taken under the provisions of the principal Act, as amended by the Ordi-

nances referred to in sub-section (1), shall be deemed to have been done

or taken under the corresponding provisions of the principal Act as
amended by this Act, as if the provisions of thxs Act were in force at all
material times.

By order,
N. K. NARANG,
Pramukh Sachiv. -
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No. 1672 (2)/XVI[-V-1— 1 (KA) 28-1995
Dated Lucknew, August 25, 1995

IN pursuance of the provisions of elause (3) of Article 348 of the Constitution of
India, the Governor is pleased to order the publication of the following English translation
of the Uttar Pradesh Aamod Aur Pankar (Dwitiya Sanshodhan) Adhiniyam, 1995 (Uttar
Pradesh Adhiniyam Sankhya 28, of 1995) as passed by the Uttar Pradesh Legislature and
assented to by the Governor on August 25, 1995,

THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX
(SECOND AMENDMENT) ACT, 1995

(U. P. ACt No. 28 oF 1995)
(45 passed by the Uttar Pradesh Legislature)

AN
ACT

further to amend the Uttar Pradesh Entertainments and Betting Tax Act,
1979.

IT 1s HEREBY ¢nacted in the Forty-sixth year of the

Republic of
India as follows :—

1. (1) This Act may be called the Uttar Pradesh Entertainments and < -
Betting Tax (Second Amendment) Act, 1995, i B M

commenetment

(2) It shall come into force on such date as the

State Government
may, by notification, appoint in this bshalf. :




4 e N2W H A HV ARE, 25 1T, 1895

Amencment of 2. In section 2 of the Uttar Pradesh Fntertainments and Betting T
. 2GS ax
section20f U. P.  Act, 1979, hereinafter referred to as the principal Act,—

Act No, 28 of
. (a) after clause (a), the following clause shall be inserted, namely:--

1979
“(aa) ‘appellate authority’ means the State Government whea
‘the appeal is preferred againstan order of the Commissioner, and
the Divisional Commissioner when the appeal is preferred against
an order of the District Magistrate;”;

(b) after clause (e), the following clauses shail be fnserted, namoly j—

“(ee) ‘cable service’ means t_he transmission by cables of pro-
grammes fncluding re-transmission by cables of any broadeast -
television signals; ‘ .

(eee) ‘cable television network’ means any system consisting
of a sel of closed transmission paths and associated signal
generation, control and distribution equipment, designed to

",

provide cable service for reception by multiple subscribers;™;

(c) after clause (12), the following clause shall be tnserted, namelyi—

“(iii) ‘Programme’: means. any television broadcast and
includes— ‘

. (i) exhibition of films, features, dramas, adverfisements and
serjals through vedeo cassette recordcrs or vedeo casette players;

(ii) any audfo or visual or audio-visual live performance of
presentation;™;.

(d) after clause (é),the following clause shall be {nserted, namely i—

“(00) ‘subseriber® means ‘a person who receives the signals of
sablo television networkat a place indicated by him to the pro-
prietor of the cable television network, without further transmitting
it to any other person.” ' '

Amendment  of 3. TIn section 3 of the principal Act, in sub-sectioq -

scction 3 .
- (a) affer the words and figures, “‘of section 4.B” the wordsand
figures “or section 4-C” shall be inserted §

(b) for the words*‘an enterfainment tax at suchrate not oxceeding one
hundred and fifty per cent”, the words“an entertainment tax at such rate
not exceeding one hundred and seventy-five per cent in the case ofa
film which has been granted an“A”certificafe under the Cinemotograph
Act, 1952 (Act No. 3 of 1952),and in any other case at such rate
not exceeding one hundred and fifty per cent’ shall be substituted.

Lugertion of new 4. Afler section 4-B of the principal Act, the following section shall be
section 4-C inserted, namely :—

“4.C. (1) The proprictor of a cable television network providing
Tax on  cable service shall be liable to pay entertainment
cable tax at such rate not excceding two hundred rupees
service for every subscriter for every month, as the State

Gover nment may, from time to time, notify in this behalf :

Provided that the proprictor of a cable television uetvs;o'rk
shall not be liable to pay entertainment {ax in 1espect of a subscriber
which is a hotel. .

(2) The tax payable under this section shall be paid, collected and
realized in such manner as mzay be prescribed.”

Amendment o s. 1In section 10 of the principal Act, in sub-section (3), for the words
Amendid! ©  “State Government”, the words “appeliate authority” shall be  substituted.

6. Insection 12 of the principal Act, in sub-secticn (2), for the words
:e’:égg"i‘zm of State Government’’, the words “appellate cuthority” stball bc  substiited
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5
* ot incipal Act, after sub-soction (1), the following ‘of
7. lnscctlon 14 of the principal Act, after sub-section (1), section 14
explanation shall be nserted, namely ;— L '
**Explanation—The expression “place of entertainment” shall, in the
case ote cantf]e s,;rvioe, m?;r:s the place from where the cable television
network is operated.” ' ' .
8. Insection 15 of the principal Act, in sub-section (3), for the words
“State Governm:nt”, the w%rds ga;:»polla’t@ authority” shall be substituted,  %ection 15
9, In seetidn 21 of the principal Act, In sub-section (@), for the words Ame; of
“Stats Government”, the wg:ds ‘Baappellz;te authority” shall be subsiftuted.  section 21
01-31' P, 10. (1) The Uttar Pradesh Entertainments and Betting Tax (Amendment)  Repeal and save
ao. 21 of Ordinanes, 1985 is hereby repealed. ‘ ; ings
1993 (2) Notwithstandiug such repeal, anything done are any action
taken under the principal At as amended by the Ordinance reforred to in
sub-scction (1), shallbe deemed to have been done or taken under the
corresponding provisions of the principal Act as amended by thig Act as if
the provisions of this Act were in force at all material times,
. By Ofder, ]
N. K. NARANG,

Proamukh Sachiv
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‘No. 627 () XVIL-V-1—I(K A)-7-199%
Dated Lucknow, March 30, 199%

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of
India, the Governor is pleased to order the publication of the following FEnglish
translation of the Uttar Pradesh Azmod Aur Pankar (Sanshodhan) Adhinivam, 1998
(Uttar Pradesh Adhihiyam Sankhya 14 1998} as passed by the Uttar Prudesh Legislatyre
and assented to by the Governor on March 28, 1998:

Short title

Amendmsent of
section 3-A  of
U. P. Act oo, 28
af 1979

THE UTTAR PRADESH ENTERTAINMENTS AND BETTING
TAX (AMENDMENT) ACT, 1998
(U. P, Act Noe, 14 oF 1995)
(As passed by the Uttar Pradesh Iegislature)
AN
ACT
further to amend the Ugtar Pradesh Entertainments and Betting Tax
Aet, 1979,

IT 1s HERERY enacted in the Forty-ninth year of the Republic of India
as follows :-—

1. This Act may be called the Uttar Pradesh Entertainments and
Betting Tax (Amendment) Act, 1998.

2. In_section 3-A of the Uttar Pradesh Entertainments and Betting
Tax Act, 1979, hereinafter referred to as the principal Act, in sub-
section (1), in clause (), for the words “ten paise and twenty five paise’,
the words “twenty five paise and sixty paise” shall be substituted-
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—
5. Insection9 of the principal Act, in sub-section (3) following S:a!_lilggdgw‘ of
proviso shall be inserted, mamely i—

«provided that refund of entertainment tax shall not be allowed
where the State Government is satisfied that,—

(i) the refund of such tax has been claimed in a case where
the incindencs of such tax has been actually passed on to the
persons who have made payment for admission; or

(ii) the refund of such tax has been claimed in respect of
entertainment for which grant-in-aid has been received from the
State Government under any incentive scheme and the proprietor
has committed violation of any condition of such grant :

Provided further that claim for refund of tax shal] not be enter-
tainable unless it is made within three months from the date when

fin £
3"" B i such refund becomes due :
N7 e : .
. Provided also that where any amount of such tax 1s realized by a
) 1 proprietor of an entertainment from a person admitted to entertain.
w55 § ment in contravention of the provisions of the Act or the rales made
qAafa thereunder the said proprictor shall be required to deposit the entire
! : amount so realized in the manner as may be prescribed.”
S [ 4. After section®34%of the priacipal Act, the following section shall be Insertion of new
. 't insrted, namely :— section 34-4
g 34-A. If the tax payable under any provision of the Act remains
o N Taterest unpaid after the expiration of the period specified in
T&F ) St the rules made theteunder for payment of tax by the
nfes & ] proprietor of an entertainment. Simple interest at the rate of one and
IECH half per cent per mensem upto three months and thereafter at the rate
aF = of two per cent per mensem on the uppaid amount of tax calculated
¥ v A from the date of sach expiration shall become due and be payable.”
'By order,

N i G. S. PANDEY,

' Vishesh Sachiv.
qreed, f
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No. 746 (2)/XVIL-V-1—I(KA)-£-1999.
Dated Lucknow, March 24, 1999

IN pursuance of the provisions of clanse (3) of Article 348 of the Constitution, of India,
Governor is pleased to order the publication of the following English translation of
- Uttar Pradesh, Amod ~Aur: Pankar..(Sanshodhan) Adhiniyam 1999 (Uttar Pradesh
hiniyam Seckiya 12 of 1999) as passed by the Uttar Pradesh Legisiature and asscatéd
by the Governor on March 24, 1999. - TR | . B
iE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX

(AMENDMENT) ACT, 1999 N

(U.B. ACT Mo. 12 oF 1999)

(45 passed by the Uttar Pradesk Segislature]

further to amend the Utter Pradesh Eatertaisents and ‘Besting Fax :

Pt L i w _’-:lTs'L . E o e ..s. i1 B
{1 1s HERERY cmacted im -the Fifticth Wear of the Republie of -Iadin
"1. (1) This Act may be called . the gttar - pradesh Estertaimnients '
lﬂ.ﬁﬂfill Tax (Amendment) Act, 1999, e T | mm
- (2) It-shall be d_aﬂmt:i to. lﬂ*vc tmma l;tﬁ-'fnftq on Fa?l‘u.lry '3'-1ggbr._.'-=

2 Insection 3 of the Utiar Pradesh Eatertainmonts and Detting Tax  Amendwent of
at, 1979, hercinafter rofereed to as the principal Act, in the proviso the gection 3 of
ords *‘in & Jocal area having & populat:on not exeeding one lac” shall %fh&!ﬂm 2%
'rﬂ‘f‘w‘ - d :

3. In_secslen 9 of the prinaipal Aot for the words “District ~ Amendmens of
‘aglstrate,” wherever occurring, the words ‘‘Assistant Commissioney or estiond
Jtertainment Tax Officer, as the ease may be™ shall be subsmgiuied. '

4, Insectionll ofth primeipal Am,; o I
section 11 N

(@) for sub-section (4) the following su b-scetiom shall be
subssituted, namely :—

“s(4) Where the catire gross proceeds of an entertainment are

to bodevoted to philanthropic, religious or charitable purposos

witheut amy deductions whatseever -on acoount of the exponses

of the entertainment, the District Magistrates :—

(a) may, in the case of the entertainment whose entire
gross proceeds do mnot execed rupces twoaty thousand,
subject te the rules made under this Act, grant exemption o
such entertainment from paymeat of tax uader this Act on
such terms and conditions as ho may deem fit te impose;

(*) shall in tbe easc ef the cntertaiament whose ontire
gross procecds cxcecds rupees twenly thousand, refer the
matter to the Rniertainmeat and Battcng Tax Commissioner
ale;n;w;t_h his rmqmmdutiuu- and othsr relovant rececds

e it L i
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P e e at

savings

from

“District

case may

4
and the Commissioner may, subject to the rules made under
this Act, gramt exemption to such outertainment It
payment of Tax under this Act on such terms apd conditions
‘as ke may deom fit to impose.”
(b) in sub-scetions (5) amd (6) fer the words ¢
Magistrate’, wherever ocowiring, the words ‘““District Magistrate or
Entertainment and Betting Tax Commissioner, as the
be,” shall be substituted.
Amendment of . 5. Im sectisa 12 of the prinsipal Act for the words “‘ten thousand
section 12 - Tupees” the words *‘twenty thousanrd rupses” shall be sudstituted.
Amendment of 7. 6. Insection 24 ef the prineipal Aet fer the words “‘two thousand
section 24 rupecs” the werds ““five thousand rupees” shall be substituted.
Amendmett of 7. Imsection 25 of the priucipal Act fer the words ‘‘one thousaad
seciiop 25 _rTupees” the words “five thousand lfupees" shai’ be substituted.
‘Amendment of 5. 8. Insection2g ofthe principal Act for the words ‘“one thousand
secon 26 rgpees” the words “five thounsand rupees™ shall be substituted.
Aﬂ?n““.“f" of g, Insection27 of the principal Aet for the words *five thousand
section 27 . . ‘rupecs” the werds **ten thousand Tupees™ shali be substituted. e
A?‘:endgcnt of 10.. In section 28 of the prinsipal Act for the wards ““one thousand
section rupees” wherever oocurring, the words “five thousand rupees” shall bo
Amend of 11. In section 29 of tue principal Act for the words “threc thousand
setclon 29 rupees” the words “*six thousand rupees” shall be substitused.
Amendment of 12. 1Insection 29-A of the principal Act for the words “five thousand
section 29-A rupees’ the werds “*ten thousand rupec " shall be substituted.
Agiendment of 13. Insection 30 of the principal Act for the words “two thousand
section 30 rupees”: the words ““five thousaod rupees’” shall be substituzed. -
Repeal and 14. (1) The Uttar Pradesh Entertainments and Betiing

| 5 .
(Amendment) Ordinance, 1999 is bereby repealed; - Tax

P

(2) Notwithstanding Sweh tepeal, anything done or any action taken
undet. the provisions of the principal Aet, as amended by the Qrdinance
referred to in sub-section (1), Shall be deemed to have beer done or taken
ander the correspondin: provisions. of the principal Act as amended by

this Act as if the provisions of this Act werein foree ar ali material
| o | By order,
N N , , Y. R. TRIPATHI.

-  Pramkh Sachiy.

o Y@ Wo Mo—n oo 311 @o (Frwro)-~(2505)=-:999--850 (siwo) »
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No. 115 (2)/XVII-V-1—1 (KA)-40-1999

: Dated Lucknow, Janyary 11, 2000 _

. IN pursuamoe of the provisions of clause (3) of Article 348 of ths Constitution of India,
the Goverpor is pleased tg order the publication of the followlag English transiat ion of

the Uttar Pradesh Amod Aur Pankar (Sanshodhan) Adhiniyam, 2000 (Uttar Pradesh

Adhiniyam Sankhya 3 of 2000) as passed by the Uttar Pradesh Legislature and assented to
by the Governor on January 10, 2000.

THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX !
i | (AMENDMENT) ACT, 2000 |
4 (U. P. Act No. 3 oF 2000) i
[4s Passed by the Uttar Pradesh Legisiature)

AN

ACT
| fu;r}:er to amend the Uttar Pradesh Entertainments and Betting Tax
_ det, 1979, : o : B '

. : o It 18 Herepy enacted in the Fiftisth 'Y_uar of the Republic of India as
| R ollows 1— _

¥

i F Short title “;j 1. (1) This Act may be called the Uttar Pradssh Eatartainments I
| commencement and Betting Tax (Amend ment) Act, 2000, ?

it (2) It shall be deemd to have come into force on November 5, 1999,




IR A QEERS oE, 11 W d, 2000

2. After section 3-A of the Uttar Pradesh Batertainments and
Betting Tax Act, 1979, hereinafter refecred to as the principal Adt, the
following sections shall be jnserted, namely § - .

«3:B (1) Notwithstanding anything to the contrary contained in

this Act, the proprietor of a cincma shall
" ofﬁgzmp_ realise from the person making payment for
ment - admission to an entertainment in such cinema,
. an eoxtra charge of fifty paise for Film
Development. ’
(2) All monoys realised under sub-section (1) shall be deposited
with such officer or authority in such manner as may be preseribed.

3.C (1) There shall be established a fund to be knowa as “Film
Fund Development Pund” to which shall bs credited
allextra charges realised uader section 3-B.
2) The Fund shall be utilized for the following purposes
namely: - :
(@) to finance films; :
(b) to provide subsidy to regional films;
(¢) to develop infrastructurs for films;
(d) to establish Film Development Board;
(¢) to give awards and scholarships;
(f) to organise film festivals;
{(g) to purchase equipments; or ‘
i (k) any other purpose comneeted with the development of
s,

‘ ment) Ordinance, 1999 is hereby re pealed.
no, 22 of

| 99999 (2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
refarred to in sub-section (1) sball be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by
t;;is Act as if the provisions of this Act were in force at all material
times, ‘

22!

By order,
Y. R. TRIPATHI,
Pramulch Sachly.

Roquoqof 0~- o0 947 vsta {fg0 )=~ (1818)~=2000--597 (Rmo) 1

29 u. P. 3. (1) The Uttar Pradesh Batertainments and Betting Tax (Amend-

Iasertion ef new
sectiong 3-B and
3-C of U.P. Aot
ne, 28 of 197
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No. 1243 (2)/XVII-V.1 —1 (KA)-5-2000
Dated Lucknaw, May 5, 2000

IN pursuance of tpe Provisions of clause (3) of Article 348 of the Coustitution
of Indfa, the Governor is pleased to order the publication of the following English
translation of the Uttar Pradesh Amod Aur Pankar (Dwitiya Sanshodhan) Adbiniyam, 2000
(Uttar Pradesh Ad hiniyam Sankhya 16 of 2000) as passed by the Uttar Pradesh Legislature
and assented to by the Governor on May 5, 2000,

THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX
(SECOND AMENDMENT) ACT, 2000

(U. P. Act No. 16 oF 2000)
[As passed by the Uttar Pradesh Legislature)
AN
ACT

Jurther to amend the Uttar Pragesh Entertainments ang Betting Tax
Act, 1979,

IT IS HEREBY enacted in the Fifty-first Year of the Republic of India
as follows —

Short title ard 1. (1) This Act may be called the Uttar Pradesh Entertainments and
commencement Betling Tax (Second. Amend ment) Act, 2000.

(2) It shall be deemed to have come into force on January 25, 2000,

Amendment of 2. In section 3-A of the Uttar Pradesh Eatertainments and Betting
8ection 3.4 of  Tax Act, 1979, in sub-section (1), in clause (a) for the words “One rupee'
Ef fg_'?';ﬂ' 9. 8 the words “QOne rupe¢ and fifty paise™ shall be sustituteg,

Repeal and 3. (1) The Uttar Pradesh Entertainments and Bettlng Tax {Amend-
Savings ment) Ordimance, 2000 is hercby repealed.

(2) Notwithstandine such repeal, anything done or any action takep
under the provisions of the principal Act as amended by the Ordinagce
referred 40 in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by this
Act, as if the provisions of this Act were in force at aj] material times

By order,
Y. R, TRIFATH!,
Pramukh Sachiv.
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No. 2465 (2)/XVII-V-1—1 (KA) 29-2000

Dated Lucknow, November 1, 2000
IN pursuange of the provisions of clause (3) of Article 348 of the Constitution of
Iadia, the Govermor is pleased to order -the publication of the following gEnglish
translation of the Uttar Pradesh Amod Aar Pankar (iritiva Sanshodhan) Adhiniyam, 2000
{Uttar Pradesh Adhiniyam Sankhya 33 of 2000) as passed by the Uttar Pradesh Legislatire
and assented to by the Governor an Octpber 31, 2000, '

THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX
(THIRD AMENDMENT) ACT, 2000 '

(U. P. ACT No. 33 oF 2000)
(As passed by the Uttar Pradesh Legislature)

AN
ACT

further to amend the Uttar Pradesh Entertainments and Betting Tax Act, 1979,

IT 18 HERERY enacted in the Rifty-first Y:ar of the Republic of India as
followss '

ghort title and 1. (1) This Act may be called ths Utter Pradesh Entertainments and
commencement  Betting Tax (Third Amendment) Act, 2000,

(2) It shall be deemed to have come into force on October 4, 2000,

Amendment of 2. In section 3-A of the Uttar Pradesh Enfertainments and Betting
section 3-A  of  Tax Act, 1979, in sub-section (1), after the provizo the following proviso

U.P. Actan. 28 ghall be faserted, namely:—
of 1979 Vb

“Provided further that where any class of audience or spectators
of a cinema has been exempt=d under sub-section (2) of section 11 from
liability to pay tax, th: proprietor of such cinema shall not be entitled

~ to Tealisc extra charge under claus: (g) from such audience or spectator
tili such exemption is in fofce.™ - :




— m——

3. (1) The Uttar Prad'ésh' Entertainménts ai_xn*d v.B'e'tting Tax (Second | Sg:igz? tad

gt-dgganm ' Amendment) Ordinance, 2000 is hereby repealed. . ,
. 8s.169  (2) Notwithstanding such repeal, anything done or any action taken E
12000 " - under the provisions of the principal Ast, as amended by the Ordinance

. Feferred to in sub-section (1), shall be doemed to have been done or taken
- under the corresponding provisions of the principal Act as amended by
-this Act, as if the provisions of this Aot were In force at all material times.

| | ~ Byorder,
Y. R. TRIPATHI,
Pramukh Sachy.

RogwetoR0—0 W10 164 O fearo——(2327) ~2000 -~ 850 {fx0) !
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- No. 981 {I}IX'VH-V-I_—I (KA}-[“-'Z{KH
- Dated Lucknow, Aprﬂ 30, 2001

"IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Amod
Aur Pankar (Sanshodhan) Adhiniyam, 2001 (Uttar Pradesh Adhiniyam Sankhya 15 of 2001) as passed by
the Uttar Pradesh Legislature and assented to by the Governor on April 30, 2001 alqngwith the Statement

of Objects and Reasons thereto. :
THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX
(AMENDMENT) ACT, 2001 '
~ (U.P. Act No. 15 of 2001)
[As plissed by the Uttar Pradesh Legislature] =
e A
Acr ;
further to amend the Uttar Pradesh Entertainments and Betting Tax Act, 1979,

1T Is HEREBY enacted in the Fifty-second Year of the Republic of India as

follows:—

Tax (Amendment) Act, 2001.
(2) Tt shall be deemed to have come into force on March 5, 2001.

1. (1) This Act may be called the Utiar Pradesh Entertainments and Betting  Short title and
: _commence-

e i e e e R i S

o e o o et
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e

mn&srammwm 3oar§rvr 2001

i Amen(iment of
section = 2. of heremaf
U.P.'Act no.-28
~of 1979 .

Amendment of
section3 -

2. In sechou 2 of the Uutar: Pradesh Emertauunents and Bettmg Tax Act, 1979 P
ter referred to as the pmtcxpal Act,— 3 o ‘

cable television netwo » :
(b) aﬂer clause (s), the tollowmg clause shall be m rerred namely —

i (t) ‘Words and expressrons used in thrs Act but unt defined shall- have‘ G :
. the meanmg respectively assigned to them in:the Cable Televnsnon Networks FN
oy (Regulation) Act, 1995.” : , S

3. In sectron 3 of the prmcnpal Act,—-— B

(a) in sub -section (1);in the provrso,"
“Cmema or cable operator” Shdﬂ be substituted,

~(b)in sub-sectron @), for the words “ﬁfty parse wherever occurmg, they -

L tvmds “One rupee” shall besubsmuted ~~~~~~

- o) 4{* a7 sub-section (6) the followmg sub-sectron shall be mserted S

namely:—

“(7) -where in a hotel entertamment by way of cable servrce is. provxded
in rooms or other places, the entertainment so provided in each room or other

place shall be deemed to be a separate entertainment-and the subscnpuon for

-admission to each such entertainment shall be deemed to be equal (o the

amount of subscription charged from a subscriber in the vicinity of the hotel

by the cable operator providing cable service in the hotel, and the tax shall be-

levied and paid on the basis of such subscription :

Provided that where the cable operator himself is the “proprietor of the

hotel, .the subscription for admission to each such entertainment shall be.

deemed to be equal-to the amount of sabscription charged from a subscnber in
the vicinity of the hotel by any other cable opemtor :

Explanat:on—For the purposes of this sub-section and clause (ee) of

section 2, ‘hotel’ includes an accommodational unit wherem rooms are

provrded to the customers on rent but does not include the units approved

- under the ‘Paymg Guest Scheme of the Deparunent of Tounsm of the State
Government.” . ~

Repeal of UP. -

4. The Uttar Pradesh Eutertamments and Betung Tax (Secoud Amendment)

At no. 28 of e Act, 1995 is hereby repealed.

1995
Repeal and

3. (1) The Uttar Pradesh Eritertainments and Betting Tax (Amendment)

Savings Ordinance, 2001 is hereby repealed.

(2) Notwithstanding such repeal anything done or any action taken under the
provisions of the principal Act, as amended by the Ordinance referred to in sub-
section (1), shall be deemed to have been done or taken under the corresponding
provisions of the prmcrpal Act &3 amended by this Act as if this Act were in force at all
material :

times.

" By order,
Y. R. TRIPATH]I,
- Pramukh Sachiv.

4 levxsxoq network or: oth' 'rwnse controls or 1s msponsrble for*‘;;f i
" the management and operation of cable television netw ' S
L propnetor of a hotel who provrdes cable se,‘. ce m he. h , l th ough hrs own

qr”the words “Cmema" the words'

U.P. Ordi- -
nance no.
9 of 2001



No. 1295/VII-V-1-01(Ka) 37-2006
Dated Lucknow, October 26, 2006

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Amod Aur Pankar (Sanshodhan) Adhiniyam, 2006 (Uttar Pradesh Adhiniyam Sankhya 31 of 2006) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on October 23, 2006 .

THE UTTAR PRADESH ENTERTAINMENTS AND BETTING TAX
j (AMENDMENT) ACT, 2006
| (U.P. Act No. 31 OF 2006)
[As passed by the Uttar Pradesh Legislature]
AN
| ACT
further to amiend the Uttar Pradesh Entertainments and Beuting Tax Aci. | 079,
IT 1S HERERY enacted in the Fifty seventh Year of the Republic of India as
follows:—
Short utle 1. This Act inay be called the Utiai Pradesh Entertamments and Betting Tax
{ Amendment) Act, 2006.
Amepdrnenf 7 1a section 3-A of the Unazr Pradesh Enwertavnnents and Benting Vow

Sechion a-% of . y d 3 . 1 - .
v 2 Vor 10T i siesection ) in cianss (o oo e vaords Yone rupee and Gfty pasis oo

L T i Sy i d
IETE TN Al '!:J, L R RPN D,




IR Y9 YR TGiC, 26 A, 2006 3

STATEMENT OF OBJECT AND REASON

L The Uttar Pradesh Entertainment and Betting Tax Act, 1979 (U.P. Act no. 28 of 1979) has been
enacted to consolidate and amend the laws relating to taxes on entertainments, amusements and on certain
& forms of betting in the State. Section 3-A of the said Act inter alia provides for authorizing the proprietor

of a cinema to realize extra charge of one rupee and fifty paise for the maintenance of the cinema

premises from the person making payment for an admission to an entertainment in such cinema. On the
i persistent demand of the proprietors of the cinemas for enhancing the amount of the said charge it has
1 been decided to amend the said Act to increase the amount of the said charge from one rupee and fifty

paise to three rupees.

The Uttar Pradesh Entertainments and Betting Tax (Amendment) Bill, 2006 is introduced
accordingly.

By order,
R. M. CHAUHAN,

Pramukh Sachiv.
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